BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH ¢ BANGALORE

DATED THIS THE NINTH DAY OF FEBRUARY 1987,

Present ; Hen'ble Shri Ch.Ramakrichna Rae —— Member (J)

Hen'ble Shri P. Srinivasan “e Member (A)

APPLICATION NO.1892/86(T)

Ke Madhappan,
B.Agraharam P.D.,
ODharmapuri, Tamilnadu-6368132, © see Applieant

(shri R. Padmanabha, Advecate)

Y S

The Unien of India ( Indian Railuways),

Wheel & Axle Plant, Yelehanka,

Bangalere—64 represented by ite

General Manager. eee Respendent

(Shri M.Sreerancaiah, Advecate)
This applicatien has ceme up befere the ceurt teday.
Hen'ble Shri P. Srinivasan, Member (A), made the fellewing s

URDER

After the matter was heard fer seme time, Shii R.
Padmanabha, learned ceunsel fer the applicant seught permissien te
withdraw this applicatien with liberty te file a fresh applicatien
later. Shri M, Sreerangaiah, ceunsel far the respendents, argued
that the applicatien gad ne merit and sheuld be dismissed, If the
applicant was allewed te withdrau the applicatien, Shri Sreerancaiah
contended that thie Tribunal sheule net reserve liberty te him te
file a fresh applicatien in respect ef the same cause ef actien as
in the preseant ene.

2. Having censidered the cententien ef ceunsel en beth sices
we dismis; this applicatien @s withdrawn. UWe, heuever, decline ta
exprees ‘any epinien en_ the plea ef Shri Padmanabha regarding a fresh

applicatien, if any, te be filed by the applicant hereafter. Parties

te bear their eun cests, ﬁ) - -
I }_,/
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(Ch.Ramakrishna Rae) (P.Srinivasan)

Member (J) Member(A)



